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Agad 53 years, residenl ol erLI Pa'wmﬂ:f,\( l%ljéﬁtlm{]*:‘lﬁ&’fdﬂﬁflﬂt  vandidale @l e slmive

Election, do hereby solemnly affirm and state on oath as under:- S
| strike out whichever ig r applicahle)

(1) 1 am a candidate set up byl @LLTA DAL OMITEE . of the political party ) / am contesting 2 ai

Independent candidate.
{2) Detalls of PAN and status of filing of Income tax return

5L No. | Names Permanent The financial year for | Total income
Account Mumber | which the last shoown [n Income
{PAMN) Income-tax return has | Tax Return { in
- . begn filed Rupees)
BE self lAarIpa zs30m]| . NiL NP L
" P . L
T . Nl ML Al L
3 Dependent | ”llL. : H;L__ _hhlL_
S oo ML AL HE
ls- Dﬂm“‘]......... MFL_ hlIL ,\-II‘L._,

(3) The following case(s) is/ are pending against me in which cognizance hius been taken by the court:-

SL | Offence Description
Mo,

{a) | The details of cases where the court has taken
cognizance, Sections of the Act and description

of the offence for which cognizance taken : N!}-ﬂ .ﬁg,u/) L_l)_fl_f.“f.‘f_..'{ L

| ooire m&m&d

|. (B) | Name of the court, Case No. and Date of order N‘/ﬂ- ddvacats, solsmoily offiem snd
taking cognizance - declore t’f’} ri me._>

- 1 i
{c) | Details of Appeal (s) / Application(s] for revision o 31

{if any) ﬁiﬂd:llgaiml the above order(s) - /ﬂ' SATISH }i‘; AR SINGE
~ St T T Riglary” Pubille; Falee-

4, Cases in which | have been convicted by a court of law(other those r:l’errad 1a ln I'i‘arm 3&]

ifa) | The details otcas Seclemette T o ——— - aiiEia.

Act and description af the offence for M f' A
v hich convicted | '
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150 Thut | give hesemn below the detuils of | wassels (movable wnd bamovable et ) of mysel;,
wy spouse and all dependents:

A Details of mcwphh: HSSCIS ;
M

I. Assets in joint name indicating the extent of joint ownership will also have to be given

2 In case of deposiyInvestment, the delails including Serial Number. Amount, Date of Deposit, the Scheime,
Name of Bank! Tnstitution and Branch are o be given

3. Value of Bonds/Share/Dehentures s per the current market value in Stock Exchange in respeet ot lised
tompanies and as per hooks in case of nan- listed compunies should be given.

4. Dependent’, here meuns u person, substantially dependent on the income of the candidate,

5. Dewils Including amount is 1o be given separately in respeet of each investment)

s | Deseription Self Spouse Dependent-1 | Dependent-2 | Dependent-3
| Mo, | . = :

-

rll f"ﬂ!hin‘lland w 53rﬁﬂﬂ|{_ hh'r__ j\l;{_ I L : MT‘L._
(i} | Details of Deposits in Bank ; ] '
[ 4ccounts (FDRs, Term Deposits | = AhA A

| ﬂrﬂﬂlml}'pﬂ ufl}:pus.lts b
| including saving aceounts), '
|
|
|
I

N N L ML

Deposits with Financial &4 gﬁo/_ :

Institutions, Non Banking -

Fineneial Companizs and ) .
Cooperative societies and the

i __,l amaount in each such deposil

f (i} | Details of investment in Bonds, ]

| | Debentures/shares and units in ' . Ky =
| companiesMutual Funds and (o (Y- | .

| | others and the amount.

(v} | Detalls ol‘imutmmt in NSS,F . o E_q.g,'hg)

Postal Savings, Insurance Palicies 100 ﬂ'ﬂﬂf = ‘ .

and investment inany Financial | * r' ¢ all I ML

| Instrument in Post office or Lot |

| Insurance Company and the 8,400} |

__ | amount J

|] vi | Personal loans/advance given ta |

| any persen or entity including

| tirm, Company, Trust etc. and NIL L il | riL

ML N1

i | other receivables from debtors i
| | and the amount, ' \

"{v) | Motor Vehickes/Aireratis/ ﬂﬂ.“nffﬂ e
- Yachts/Ships (details of Make, ]

|

|

|
& 4 3 1 .
Registration No. etc, Year of gﬁﬂl’p'.nsar Nil— NIl 4 J il
| Purchase’and amount ) 20]1 p Jo0tof : |
! (viri) Jewelry, bullion and valuable (2o B ) (! E"E'E“'U

ing (give details of weight and 5 ' i 1:;___ T\I i
i | sogootapy 280000 ML |

%“ﬂ 2 Lo el




4 iy other assets such . $ valie of

{ fh,-i Carass Total value
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{ aims/interest
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1079260 4,36 000]-
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. Dretnils of Immovahle assets:
(Nete: 1. Properties in joint ownership indicating the cxtent of jeint ownership vl alsa have to be indical -
2 . Each land or building or apartment should be mentioned separately in this format.)
'S, | Description = Self Spouse [ Dependent-1 | Dependent-d | Dependent-3 |
MNo |
- ) kh;ﬁt?p?{f ‘ ' b | i
CCALIONES = ‘\.Tt I |
Survey number(s) = jJ&.mﬁ NI NI T |
| Area (Total measurement in 132 2 pihed : g } . |
acres) % L LS Y o [ Ml L |
Whether inherited property 0 1
¥ NO e i X '
SRR J My N L ML nh L
Date of purchase in case of self o 4 5 g 1
acquired property o | I e AL M [ | -
Cust of Land (in case of
ha the time of e ' - ’
E::m:m Mre— N1 - Kh L N [ [ -
Any [nvestment on the land by i
f hmlm A L ] LLY X 1
,m“. - [ Al hL ML A L.
Approximate Current markel : 2 : z
value Ny L M pIr L | L N
(i : . : o .
Location(s) NI L ST A Nh L Wil
Survey number(s)
i Avrea (Total measufement in . , . . :
sq. ft.) MNiL wrL il KL ML
Whether inherited property 1 . : ; .
(Yes or NO) shE. N L N N L Nr -
Date of purchase in cage of self 1 i 1 ; 1
acquired property Ny o Y niL L -
Cost of Land (in case of . : Y
purchase} at the time of il st N rhiL Ny l—
| purchase
Any Investment on the land by 2 - : : ;
way of development, (N Nt N Ny Ny L
construction ete, _—
Approximate Current market b \ i
G : N - NiC | Nfe | N | Nie
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[ € lqumpr:rl} {in case of — s e v T
| ;:f.‘;:;ﬁ*ﬂmmf i ] e o e b sne
' Ay Investment on the —i : 1 [
i plllpel'ly' h}" WE}‘ ﬂll " L] i L} | L] L]
| |} Eﬂ_ﬂﬂﬂpl‘ﬂﬂnh gconstruction etc. |' M] L MI = hh £ __hh e l ”' -
A 2 L y ¥ * [
= mmpﬁ;ﬁmmlt urrerd market v} FJI a Wi ’ o T | Nf L._;
' liv) | Residential Byilldings (ineluding B I ol ; ' '
apartments, ) . E' 00,0 ﬂnf 'h“ s N'llL. Nrr‘f— | lkhlL-
-Location(s) kat Hﬂ R\
- Survey number(s)}
i Are;ﬂ‘l'mal measurement in ML N NTL }Jﬁ_ Al
sq ft.) — -
Built up' Area (Total [ . ' . "
| t;:ilusieme::ms; f) Nr L= Nl Nl N L M1l:_
ether inhente per ¢} 5 i A '
! E::S'Q;WJ i ::- . M;L_ [ MIL r\hL |Lh I._.
| te of purchase in case of se i . ' 1 '
' acquired property NIL- [ Y . NiL N f'*-TlL_I
|i Cost nfprnpe;:{incﬂl-rn of K : . | ' ML Wit t
| purchase) at the time o | 1 . H__ | h !\lrlL_.
[ _purchase
Any Investment on the land by ' 5 . i
way of development, r\li =k Nl - (- ] I\_l
|I canstruction et 2
: fﬂiﬂmmalc Current market Ay 'L‘ ,\II! i r\h L. Nl' L | N ; L
| (v) | Others ;!iuch as interest in X ro Ml‘ j= N I'*L. M.‘ Ji "o
"(vi) | Total of Current Market . ’ '
i : Yalue of ﬂ; to (v) above I EJ lgr ﬂﬂﬂ}"' M'l L hr' L. J M 114_. J\rl L_'_.

(6) 1give herein below the details of linbilities/ dues to public financial institutions and government :-
(Mote: Please give separate details of name of Bank , institution, entity or individual and amount for each ite

depmm Self Spouse(s) | Dependent-1 | Dependent-2 | Dependen
| ND‘
(l'! | Loan or dues tp Ba‘nk.l’?inln:inl
¥ . ‘ AL e | ML
Mnm_nfﬂanknr Fl . ML A= ' M
Amount outstanding

MNature of loan
an or dues to any

ed in (i) ubove. N L Ny L K) it N L 1 N




_Flr other liability Ml i i H; L . ML | |‘~II1I__ .
Grand total of liabilities S ML ML KL | AL
@ [CoomentDuss i el |
[ues o departments dealing echcie . \ | i 1
| with government | 4, 32,000] 4 Hie Y [ S N L M
4 arcoimodation o N i e
"1 Dues to departments dealing | ; : ) I : I :
with supply of water | (S ML wil . S [l \ M
[:I-u:sm depul:rmnts:d;mﬁng l 2 __rd‘_'
with supply of electricity ‘qu L T\!I.L— N .‘ L Ny ) b ¥ [T 2
Dues to departments dealing T
:‘Jﬂfﬂgﬂmm N ~hik N L M- i
Dues to depariments dealing i
with government transport 3 s : 3 )
E:]'n:tudmg aircrafls and Kb }\.._11 s ]\Tﬁ_ ]\Ir | = _H] N
|| Thcome Tax Dues U= M. | NIl AL | N L
Wealth Tax Dues Ni_ NiL KL Nl Nl
Service Tax Dues Rl MNiL MiL NS Mi L
Slumicipal /Fyopesty Tax: Duse ML NIL ML ML o N
s ok oy ML | ML NiL | oAbt LN
Any other dues H“—- M; ‘A | ¥l M r'L. Ni L
Grand total of sl Govt- dues 14 32 ponf | ;'L ML T Y
(7T} Details of mr7a4: ar eccupation:
u Sdt‘

(Give details of highest School / University education with full form of the certificate/ diploma/ degree course)
(Mame of the School /College/ University and the year in which the course was completed.)

{(9). ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Mame of the candidate %_hJSp‘I.i.u"Kum, DF"\-‘ DFl‘U B i'“-.I

2. | Full postal address vill4 PO— kA THAR, bich. BuwAR 80211
3,.| Number and MName of the constituency and 201 _ DuMRAON
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A ‘} et
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umber of cases in which conviction arder # ! ﬁ

: sed (other than those referred to in Form 26) i)
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[ 7 i Twial number oi Pending ceses wherethe |~ = i
L | ©00rt is) have taker cognizie N ,
| S P h Sl | Y [ . ot ]
PA L PAN af Yo P which tust [ Fosted bromiw Shie v, &
e 10 o e | Mncome Taa Rewrn Bled | i
| Candidate 4T3 PA 2530 = o e N J
i | (b* Spoose: e o N S S - 1 i
L(c)Dependents il [ WL LN -
L, _ Details of Assets und Liabilities in rupees LY
Deseription 'iSetf Spouse | Dependent-l| Dependent-ll | Dependent-1il |
A Moveable : . ' i
Asset (Total value) w'?q'zgplf'}l"“'qr- M- Nt Nl |
bat- s - —1- - — ——
g 11500004 wL|  aiL - ML
(i) | Purchase Pricc and T o B
Development Cost of . " . 3 ’
immovable Propery NIl [alfL. [ AL ML L
{Total Value)
i) | Approximate Current . |
Market Price of i " Y
Astes (Total Valid) I L_ ML . i r L,
71 | Liabilities =1
i) Gove L = ¥ " x
¢ dues (Tolal) 472,008t (gL i NI NI L
(i) Loans from Bank, ! ' f P ]
Financial Tnstintionsand ™' | W] ML Nt N
others (Total) | |
8. Highest educational qualification: PHMS [ Brhay u,”‘»mm»d ]
(Give details of School / University education with full form of the certificate/ diploma/ degree
course) (Name of the School /College/ University and the year in which the course was completed. )

VERIFICATION

I, the deponent, abave named, do hereby verify and declare that the contents of this affidavit are true and correct 10 1F
best of my  knowledge and belicf, no part of it is false and nothing material has been concealed there from. | further
dechare that ;

{4) there is no case of conviction or pending case against me other than those mentioned in items 3 and 4 above:

thh L omy spouse, or my-dependents do not have any asset or Hubility, other than those mentioned in items 5 and &
abowe,
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Nate: | Affidavit snould be filed latest by 3,00 ¥M an the last date of filing nominations,
= M‘fidl::l':;lzfq wuld be swurn before an Lath Commissiuner or Mugistrate of the First Class ur hefore s Nowr
ie,
LAl columns should be filled up and ra calumn to be lefl blank. T there is no information io Turmish in resped
any item, either “Nil” or “Mot aoplicable”, as the case may be, should be mentioned
4. The affidavit should he either tvped or written legibly and peath
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